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BEFORE THE MEMBER ::::::::::: MACT ::::::::::: DHUBRI

MAC Case No.32/2018(Injury)

Parties:-

Abdul Matin
S/O: Late Ajgor Ali
VILL: Kajaikata Part-V
P.O: Kajaikata
P.S: Bilasipara
Dist: Dhubri, Assam

..Claimant

Vs.

1.Hanif Ali Kha

S/O: Moyjuddin Kha

VILL: Kajaikata Part-VI

P.S: Bilasipara

Dist: Dhubri, Assam

Pin – 783301

(Owner of the Motor Cycle)

2.Hafijul Rohman
S/O: Afash Kha
VILL: Kajaikata Part-VI
P.O: Kajaikata
P.S: Bilasipara
Dist: Dhubri, Assam
(Driver of the Motor Cycle) ..Opp.

Parties 

Present: - Sri Anup Narayan Ghosh, Member, MACT, Dhubri 

Appearance:-
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Sri Abdul Kuddus, Advocate for the claimant

Sri A. Hussain & M.H. Prodhani, Advocates for OP No.1 & 2

Date of argument:  10.01.2020

Date of judgment:  10.02.2020

Judgment 

This claim petition has been filed by the claimant U/s. 166

of M.V. Act read with relevant provision of Assam MAC Tribunal Rules,

1960  seeking  compensation  for  the  injuries  sustained  by  him  in  a

motor vehicular accident which occurred on 07.12.2017 at about 9:30

A.M. at Kajaikata Part-II on PWD Road under Bilasipara P.S.
Claimant’s case in brief was that on 07.12.2017 at about

9:30 A.M. while claimant was walking on the Kajaikata PWD Road going

from  his  residence  to  west  side  towards  Nayer  Alga  suddenly  one

motor  cycle  bearing  engine  No.MBLJA06ES9GE00500  Chesis

No.JA06EB9GE00458 due to rash and negligent driving by the rider of

the said offending vehicle hit him from back side near the aforesaid

place.  As a result of the said accident he sustained compound fracture

of left distal 1/3rd tibia and fibula and segmental compound fracture left

fibula and after the aforesaid accident claimant was admitted at Dhubri

Civil  Hospital  and  due  to  critical  condition  claimant  was  shifted  to

Popular  Nursing  Home,  Patna  for  better  treatment  and  accordingly

claimant was admitted at Popular Nursing Home, Patna on 12.12.2017

and  discharged  from  hospital  on  29.12.2017  and  treatment  is  still

going on.  Claimant side further stated in their claim petition that due

to  the  aforesaid  accident  he  became  bed  ridden  in  respect  of  the

accident and his own brother filed this FIR and on the basis  of  FIR

lodged by his brother police registered a case as Bilasipara P.S. Case

No.1292/17 U/s. 279/338 IPC and treatment is still going on.
Claimant side further stated in his claim petition that he

had appeared many occasion in the Popular Nursing Home, Patna and

he had suffered about one year for his fracture and still  claimant is
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suffering and require to suffer for his own life due to aforesaid accident.

Claimant side further stated in their claim petition that due to aforesaid

accident claimant became bed ridden for long time and in respect of

the accident his brother had lodged FIR before O/C Bilasipara P.S. and

O/C  Bilasipara  P.S.  had  registered  a  case  vide  Bilasipara  P.S.  Case

No.1292/17  U/s.  279/338  IPC  and  the  vehicle  in  question  had  no

insurance coverage at the time of accident.  As the vehicle in question

had no insurance coverage at the time of accident so owner and driver

of the offending vehicle is liable to pay compensation to him.
Claimant side prayed before the Hon’ble Court to award

compensation under different heads as admissible under M.V. Act and

claimed Rs. 8,00,000/- as compensation for the aforesaid injuries.
On receipt of this petition filed by the claimant an MAC

Case is registered and summon was issued to the opposite parties.  On

receipt of the summon OP No.1 owner of the offending vehicle and OP

No.2 driver of the offending vehicle had appeared through his counsel

and  filed  written  statement.   The  main  contentions  of  the  written

statement submitted by OP No.1 & 2 are as follows:
That instant claim petition is not maintainable both in law

as well as in facts, that there is no cause of action arose to file this

instant case, that instant case is bad for non-joinder and mis-joinder of

necessary party, the instant OP had no connection with the alleged

accident, that answering OP are neither the owner nor driver of the

offending vehicle and has got nexus with the alleged accident,  that

instant claim petition is contra vent the relevant provisions of the M.V.

Act,  that  instant OP denied each and every statement made in the

claim petition save and except which are specifically admitted,  that

said Ops are not liable to pay any compensation in connection with the

alleged accident.   Under  the  aforesaid  circumstances  answering  OP

prayed before the Hon’ble Court to dismiss the claim petition at this

stage and thus oblige.
As the vehicle in question had no insurance coverage at

the  time  of  accident  so  injurer  of  the  offending  vehicle  was  not

impleaded as party in this case.
After going through the pleadings of both sides following

issues are framed: 
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1 Whether  the  accident  took  place  due  to  rash  and

negligent driving of the vehicle and claimant sustained

injuries due to the said accident?
2 Whether  the offending vehicle  was insured with  any

company at the time of accident?
3 What shall be the just and proper compensation and

by whom payable? 
4 Whether the claimant is  entitled to get the relief  as

prayed for?

DECISION AND REASONS THEREOF

ISSUE NO. 1 to 4: As all these issues are inter-related so

they are taken up together for discussion and decision.

In the instant case OP No.1 & 2 had appeared through

their  counsel  and  filed  written  statement.   Except  filed  written

statement  counsel  of  the  OP  No.1  &  2  did  not  cross  examine  the

witnesses adduced by the claimant side.  So, witness adduced by the

claimant side remained unchallenged.  

Evidence led by claimant side are briefly discussed.

CW-1 Abdul  Matin  claimant  in  his  evidence on  affidavit

had stated that he is the claimant of this case and on 07.12.2017 at

about 9:30 A.M. while claimant was walking on the Kajaikata PWD Road

going from his residence to western side towards Nayer Alga suddenly

one  motor  cycle  bearing  engine  No.MBLJA06ES9GE00500  Chesis

No.JA06EB9GE00458 due to rash and negligent driving by the rider of

the said offending vehicle hit him from back side near the aforesaid

place  and as  a  result  of  the  said  accident  he  sustained  compound

fracture of left distal  1/3rd tibia and fibula and segmental compound

fracture  left  fibula  and  after  the  aforesaid  accident  claimant  was

admitted at Dhubri Civil Hospital and due to critical condition claimant

was shifted to Popular Nursing Home, Patna for better treatment and

accordingly claimant was admitted at Popular Nursing Home, Patna on

12.12.2017 and discharged from hospital on 29.12.2017 so claimant
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was in hospital as indoor patient for 16 days.  During the treatment

period claimant appeared before medical specialist of Popular Nursing

Home,  Patna  many occasions  and claimant  had  suffered  about  one

year for the aforesaid fracture and still claimant is suffering and doctor

suggested that he will suffer whole life for the aforesaid accident and

never live normal life.
He further stated in his evidence on affidavit that  due to

the  aforesaid  accident  he  became  bed  ridden  and  accordingly  his

brother had lodged an FIR before O/C Bilasipara and O/C Bilasipara P.S.

had  registered  a  case  vide  Bilasipara  P.S.  Case  No.1292/17  U/s.

279/338 IPC and the vehicle in question had no insurance coverage at

the time of accident.  As vehicle in question had no insurance coverage

so he is entitled to get compensation from owner and driver of the

offending vehicle.  To prove this case claimant had exhibited several

documents.  Ext-1 is the Discharge Slip of Dhubri Civil Hospital, ext-2 is

the  Discharge  Slip  of  Popular  Nursing  Home,  Patna,  ext-3  is  the

Discharge Slip of Dhubri Civil Hospital, ext-4 is the Form No.54 Report,

total  vouchers  submitted  by  the  claimant  for  medical  treatment

amounting  to  Rs.  1,50,460/-  vide  ext-26  to  ext-122,  ext-123  is  the

salary certificate, ext-124 & 125 are X-Ray Plates, ext-126 is the FIR,

ext-127 is the Charge Sheet.
Claimant  prayed  before  the  Hon’ble  Court  to  award

compensation under different heads like loss of income, medical bills,

pain  and  sufferings,  special  diet,  attendant  charges,  transportation

charge, etc.
Learned  counsel  on  behalf  of  OP  No.2  did  not  cross

examine  the  said  witness  so  witness  adduced  by  CW-1  remained

unchallenged.
CW-2  Hafijur  Rahman  in  his  evidence  on  affidavit  had

stated that he know the claimant and claimant is his co-villager on

7.12.2017  at  about  9:30  A.M.  while  claimant  was  walking  on  the

Kajaikata  PWD  Road  at  that  time  one  motor  cycle  bearing  engine

No.MBLJA06ES9GE00500 Chesis No.JA06EB9GE00458 due to rash and

negligent  driving  by  the  rider  of  the  said  offending  vehicle  the

aforesaid accident took place.  As a result of the said accident claimant
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sustained compound fracture of his left distal 1/3rd tibia and fibula and

segmental compound fracture left fibula.
He further stated in his evidence on affidavit that he is the

eye witness of the accident and after the aforesaid accident claimant

was admitted at Dhubri Civil Hospital but due to critical condition of the

injured claimant was shifted to Patna in the Popular Nursing Home and

claimant  was  admitted  in  the  Popular  Nursing  Home  at  Patna  on

12.12.2017 and discharged from hospital on 29.12.2017 so claimant

was hospitalized for 16 days due to the aforesaid accident.
He further stated in his evidence on affidavit that due to

the aforesaid accident claimant became bed ridden in respect of the

accident and brother of  the claimant had lodged an FIR before O/C

Bilasipara  P.S.  and  O/C  Bilasipara  P.S.  had  registered  a  case  vide

Bilasipara P.S. Case No.279/338 IPC and the alleged vehicle is insured

less vehicle and registration less hence owner and driver is liable to

pay compensation to the claimant.  
He further stated in his evidence on affidavit that claimant

is entitled to get compensation under the following heads: (1) loss of

income (2)  medical  bills  (3)  pain  and sufferings (4)  special  diet  (5)

attendant charges (6) transportation charges.
He further stated in his evidence on affidavit that claimant

is a teacher by profession and have been teaching as Arabic Teacher in

Khadijatul Kubra Madrassatul Banat, Fakirpara and his monthly salary is

Rs. 15,000/- per month.  He further stated in his evidence on affidavit

that claimant claimed Rs. 8,00,000/- as compensation for the aforesaid

accident.
In the instant case OP No.1 & 2 owner and driver of the

offending vehicle had appeared through their counsel and filed written

statement  but  except  filing written statement  OP No.1  & 2  did  not

contest the case and did not cross examine the witnesses adduced by

the claimant side so witness adduced by the claimant side remained

unchallenged.
I have perused the exhibited documents minutely.  As per

ext-1 which is discharge slip issued by Dhubri Civil Hospital.  Ext-2 is

the discharge slip issued by Popular Nursing Home, Patna.  As per said

discharge slip claimant was admitted at Popular Nursing Home, Patna
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due  to  compound  fracture  left  distal  1/3rd tibia  and  segmental

compound fracture left fibula and claimant was admitted in the said

hospital  on  12.12.2017  and  operated  there  on  13.12.2017  and

discharged from hospital on 29.12.2017.  So, claimant was in hospital

as indoor patient in the Popular Nursing Home, Patna for 17 days.  Ext-

3 is  the discharge slip issued by Dhubri  Civil  Hospital.   As per said

discharge slip claimant Abdul Motin was admitted in the said hospital

on 18.01.2018 and discharged from hospital on 22.01.2018 and later

referred to Hayat Hospital for better treatment.  
Ext-4 is the Form No.54 Report.  As per Form No.54 Report

issued by O/C Bilasipara P.S. which tallies with the engine number and

chesis  number  mentioned  in  the  claim  petition  had  no  registration

number and no insurance at the time of accident.  Ext-5 is the Seizure

List  issued by  concerned police  station.   As  per  seizure  list  due  to

aforesaid  accident  motor  cycle  vide  engine  No.MBLJA06ES9GE00500

and Chesis No.JA06EB9GE00458.  
 Ext-6 is the certificate issued by Orthopedic surgeon of

Popular Nursing Home, Patna.  As per said certificate claimant named

Abdul Matin was under treatment of the aforesaid doctor for fracture of

left distal  of  1/3rd tibia and segmental  compound fracture left  fibula

from 12.12.2017 to 29.12.2017.  Ext-8 is also another prescription of

Popular Nursing Home, Patna, ext-8, 9, 10, 11, 12, 13, 14, 15, 16, 17,

18 are all prescriptions of Popular Nursing Home, Patna and advice slip

issued by  Dhubri  Civil  Hospital.   Ext-19,  20,  21,  22,  23,  24  are  all

prescriptions of Popular Nursing Home, Patna and sonography report

issued by Popular Nursing Home, Patna vide ext-24.  Ext-25 is the C.T.

Scan Report issued by Dhubri Scan Centre near Civil Hospital, Dhubri,

ext-26 & 27 are  the money receipt  issued by the concerned driver

regarding up and down fare from Dhubri to Kajaikata amounting to Rs.

3,000/-, ext-18 is the laboratory report issued by Civil Hospital and on

the basis of said report Civil  Hospital Dhubri  had received Rs. 510/-

from the claimant, ext-29 is another laboratory report amounting to Rs.

510/-.  So claimant is entitled to get compensation on the basis of ext-

18 & 19.  Ext-30, 31, 32, 33 are all railway tickets amounting to Rs.

780/-,  245/-,  240/-,  980/-  claimant  is  entitled  to  get  the  aforesaid
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amount from OP No.1 regarding journey from Dhubri to Patna through

rail.  Ext-34 & 35 are up and down money receipt issued by one driver

regarding carrying claimant from Bongaigaon to Kajaikata amounting

to Rs. 3,000/-.  Ext-36 is also another railway ticket amounting to Rs.

1470/- claimant is entitled to get aforesaid amount from OP No.1.  Ext-

37  is  the  treatment  charge  and lodge  charge  in  the  Popular  Guest

House, Patna amounting to Rs. 400/-.  Claimant is entitled to get the

aforesaid compensation from OP No.1.  Ext-38 is also lodging charge

amounting to Rs. 4,400/- at Popular Nursing Home, Patna, ext-39 & 40

up  and  down  fare  amounting  to  Rs.  6,000/-  issued  by  one  driver

carrying  the  patient  from  Kajaikata  to  Bongaigaon  and  later

Bongaigaon  to  Kajaikata  amounting  to  Rs.  6,000/-  but  driver  who

issued the certificate was not examined so claimant is not entitled to

get  compensation  on  the  basis  of  ext-39  & 40.   Ext-41  is  another

money receipt amounting to Rs. 500/- issued by Popular Nursing Home,

Panta.  Claimant is entitled to get aforesaid compensation on the basis

of ext-41.  Ext-42 is another money receipt amounting to Rs. 5,000/-

issued  by  Popular  Nursing  Home,  Patna,  ext-43  is  another  money

receipt  regarding  advance booking  amounting to  Rs.  50/-,  ext-44  is

another  money  receipt  amounting  to  Rs.  2,000/-,  ext-45  is  another

money receipt of Rs. 20/-, ext-46 is lodging charge of Popular Guest

House, Patna amounting to Rs. 400/-, ext-47 is another money receipt

of Rs. 500/- issued by Popular Nursing Home, Patna, ext-48 is another

money  receipt  amounting  to  Rs.  1,000/-  issued  by  Popular  Nursing

Home, Patna, ext-50 is regarding purchase of medicines amounting to

Rs.  347/-,  ext-51  is  another  cash  memo  regarding  purchase  of

medicines amounting to Rs. 15,305/-, ext-52 is another money receipt

amounting  to  Rs.  700/-  regarding  consultation  charge,  ext-53  is

another cash memo regarding purchase of medicines amounting to Rs.

1,256/-, ext-54 is another money receipt amounting to Rs. 625/-, ext-55

is x-ray chare issued by Popular Nursing Home, Patna in favour of the

claimant amounting to Rs. 500/-, ext-56 issued by Popular Diagnostic

Centre  and  Research  Centre  regarding  some  investigation  charge

amounting  to  Rs.  330/-,  ext-57  is  another  money  receipt  regarding
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purchase charge of some medicines amounting to Rs. 20/-, ext-58 is

another  money  receipt  regarding  purchase  of  medicines  from  one

medical stores in Patna amounting to Rs. 285/-, ext-59 is money receipt

amounting to Rs. 1,600/-, ext-60 is Anesthesia charges amounting to

Rs.  4,000/-,  ext-61  is  another  Anesthesia  Charge  amounting  to  Rs.

1,200/-,  ext-62 regarding  charge  of  medicines  from Patna from one

medical  stores  amounting to  Rs.  260/-,  ext-63 is  voucher  regarding

purchase of some medicines amounting to Rs. 450/-, ext-64 is another

money  receipt  regarding  purchase  of  medicines  amounting  to  Rs.

640/-,  ext-65  is  another  money  receipt  regarding  purchase  of

medicines amounting to  Rs.  347/-,  ext-66  is  another  money receipt

regarding  purchase  of  medicines  amounting  to  Rs.  943/-,  ext-67  is

another money receipt regarding purchase of medicines amounting to

Rs.  1,005/-,  ext-69  is  another  money  receipt  regarding  purchase  of

medicines  amounting  to  Rs.  50/-,  ext-70  is  another  money  receipt

amounting to Rs. 80/-, ext-71 is another cash memo issued by Popular

Diagnostic & Research Centre amounting to Rs. 120/- in favour of the

claimant, ext-72 is another money receipt issued by Popular Diagnostic

& Research Centre in favour of the claimant amounting to Rs. 1,600/-,

ext-73  is  another  money  receipt  issued  by  Popular  Diagnostic  &

Research  Centre  amounting to  Rs.  80/-,  ext-74 is  a  money receipt

regarding  purchase  of  medicines  amounting  to  Rs.  700/-,  ext-75  is

another  money  receipt  regarding  purchase  of  medicines  from  one

medical store in Patna amounting to Rs. 720/-, ext-76 is another money

receipt issued by one medial store in Patna amounting to Rs. 30/-, ext-

77 is another money receipt issued by one medial store amounting to

Rs.  8,943/-,  ext-78  is  another  money  receipt  regarding  purchase  of

medicines from one medical store in Patna amounting to Rs. 293/-, ext-

79  is  another  money  receipt  regarding  purchase  of  medicines

amounting  to  Rs.  124/-,  ext-80  is  another  money  receipt  regarding

purchase  of  medicines  amounting  to  Rs.  180/-,  ext-81  is  another

receipt of Rs. 120/-, ext-82 is also another money receipt amounting to

Rs. 120/-, ext-83 is another money receipt regarding blood test report

amounting to Rs. 120/-, ext-85 is another money receipt issued by one
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medical  store  in  Patna  amounting  to  Rs.  6,379/-,  ext-86  is  another

money  receipt  regarding  purchase  of  medicines  amounting  to  Rs.

499/-, ext-88 is another money receipt amounting to Rs. 117/-, ext-88

is another money receipt issued by one medical stores amounting to

Rs. 98/- only, ext-89 is another money receipt regarding purchase of

medicines  amounting  to  Rs.  105/-,  ext-90  is  a  money  receipt

amounting to Rs. 125/-, ext-91, 92, 93, 94, 95, 96, 97, 98, 99, 100, 101,

102, 103, 104, 105, 106, 107 are all money receipts.  As paid seals are

there  in  the  aforesaid  money  receipts  claimant  is  entitled  to  get

compensation on the basis of aforesaid exhibits.  Ext-107 is bill issued

by Popular Nursing Home, Patna grand total Rs. 24,500/- vide ext-107.

As  paid  seal  is  there  in  the  said  bills  claimants  is  entitled  to  get

compensation  on  the  basis  of  ext-107.   Ext-109  is  a  cash  memo

regarding purchases of medicines from one medical stores in Dhubri

amounting  to  Rs.  3,969/-  but  in  the  said  cash  memo  there  is

overwriting and after overwriting there is no initial of the owner of the

concerned  pharmacy  so  claimant  is  not  entitled  to  get  any

compensation on the basis of ext-109, ext-111 is another cash memo

regarding purchase of  medicines amounting to Rs.  976/-,  ext-112 is

another  cash  memo  regarding  purchase  of  medicines,  ext-113  is

another  cash  memo  regarding  purchase  of  medicines,  ext-114  is

another cash memo regarding purchase of medicines amounting to Rs.

669/-, ext-115 is x-ray charge amounting to Rs. 100/- and paid seal are

there in the said cash memo claimant is entitled to get compensation

on the basis of aforesaid exhibits.  Ext-116 & 117 are cash memos and

money receipts issued by driver of the concerned vehicle that he had

carried the patient from Dhubri to Kajaikata and charged Rs. 6,000/- for

up and don fair but aforesaid exhibits after signature of the driver there

is date is there so claimant is not entitled to get any compensation on

the  basis  of  ext-116  &  117.   Ext-118  is  the  charges  of  medicines

regarding  purchases  of  medicines  from one  medical  store  in  Patna

amounting to Rs. 3,592/- and in the said cash memo paid seals are

there so claimant is entitled to get compensation on the basis of ext-

118,  ext-119  is  railway  ticket  amounting  to  Rs.  380/-,  ext-120  is
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another railway ticket amounting to Rs. 500/- claimant is entitled to get

compensation  on  the  basis  of  ext-119 and 120.   Ext-121 is  money

receipt issued by Popular Nursing Home, Patna amounting to Rs. 700/-

claimant is entitled to get compensation on the basis of ext-121, ext-

122 is money receipt regarding x-ray charge amounting to Rs. 750/-

claimant is entitled to get compensation on the basis of ext-122, ext-

123  is  a  certificate  issued  by  the  employer  of  the  claimant  that

claimant draw salary of Rs. 15,000/- per month as Assistant Teacher in

a Madrassa from 10.01.2016.  As OP side did not cross examine the

witness  adduced  by  the  claimant  side  so  witness  adduced  by  the

claimant side are accepted and except some of the exhibits which are

not accepted and other exhibits are accepted and claimant is entitled

to get compensation on the basis of aforesaid exhibits.  As consultation

fees, charge of medicines and other heads during his long treatment

period in different Hospitals including Dhubri and Patna.  As claimant

was in hospital as a indoor patient at Popular Nursing Home, Patna for

17 days so claimant is entitled to get compensation under the head of

pain  and  sufferings  amounting  to  Rs.  1,00,000/-.   Claimant  is  also

entitled  to  get  compensation  for  long  treatment  period  in  different

hospitals amounting to Rs. 1,00,400/-.
Claimant  is  also  entitled  to  get  Rs.  20,000/-  as

transportation charges from going to Patna from Dhubri,  claimant is

also  entitled  to  get  compensation  under  the  head  of  special  diet

regarding his long treatment period in Patna amounting to Rs. 10,000/-.
Regarding loss of income claimant is not entitled to get

any  compensation  as  claimant  is  a  school  teacher  and there  is  no

evidence that due to the aforesaid accident claimant had incurred any

loss of income during the aforesaid period.  Claimant had not adduced

any evidence that during the treatment period he had incurred loss of

income that  he  had  incurred  any  loss  of  income as  he  is  drawing

regular salary during the said period.
Thus, in total, claimant is entitled to get Rs. 1,00,000/- +

Rs.  1,00,400/-  +  Rs.  20,000/-  +  Rs.  10,000/-  =  Rs.  2,30,400/-  as

compensation.
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As vehicle in question has no insurance coverage at the

time of accident so OP No.1 & 2 owner and driver of the offending

vehicle  are  jointly  liable  to  pay  compensation  to  the  claimant.

Accordingly I direct OP No.1 & 2 to pay compensation to the claimant

along with  8% interest  from the  date  of  institution  of  this  case  till

realisation.  
This MAC Case is accordingly disposed of.

ORDER 

In  the  result,  claim  petition  is  allowed  awarding  Rs.

2,30,400/- (Rupees Two Lakhs Thirty Thousand Four Hundred) only to

the claimant jointly payable by OP No.1 & 2 owner and driver of the

offending vehicle through an account payee cheque.  An interest at the

rate of 8% per annum is allowed on the total compensation from the

date of filing of claim petition i.e. 20.04.2018 till realisation.

    Given under my hand and seal of this court this 10 th day of February,

2020

Member, MACT, Dhubri.       Member,  MACT,

Dhubri.



13

APPENDIX 

MAC Case No.32/2018 (I)

Claimant’s witness : CW-1 Abdul Matin

  CW-2 Hafijur Rahman

 Exhibits 

Ext-1 to 3 Discharge Slips

Ext-4 Accident  Information  Report  in  Form

No.54

Ext-5 Seizure List

Ext-6 Medical Certificate

Ext-7 to 21 Prescriptions

Ext-22 to 25 Pathological Reports

Ext-26 to 122 Cash Memos
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Ext-123 Salary Certificate

Ext-124 & 125 X-Ray Plates

Ext-126 FIR

Ext-127 Charge Sheet

   Member: MACT: Dhubri. 


